
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, 
MUMBAI BENCH

COMPANY SCHEME PETITION NO. 28 OF 2022
IN

COMPANY SCHEME APPLICATION NO. 227 OF 2021

In the matter of the Companies Act, 2013;

And

In the matter of Petition under Sections 230
to 232 of the Companies Act, 2013 read with
Companies (Compromises, Arrangements and
Amalgamations) Rules, 2016;

And

In the matter of Scheme of Amalgamation of
Creative Stylo Packs Private Limited (‘CSPL’ or the
‘Transferor Company’) with EPL Limited (‘EPL’ or
the ‘Transferee Company’) and their respective
shareholders

Creative Stylo Packs Pvt. Ltd. … Petitioner No. 1/Transferor Company
AND

EPL Ltd.
(formerly, Essel Propack Ltd.)

… Petitioner No. 2/Transferee Company

NOTICE OF HEARING OF PETITION
-----------------------------------------------------------------------------------------------------
A Petition under Sections 230 to 232 of the Companies Act, 2013 (Petition)
for an order sanctioning the Scheme of Amalgamation (Scheme) of Creative
Stylo Packs Pvt. Ltd. with EPL Limited and their respective shareholders and
creditors.
In pursuance of Rule 16 of Companies (Compromises, Arrangements and
Amalgamations) Rules, 2016 and directions contained in the Order dated 3
March 2022, notice is hereby given that the hearing of the Petition has been
scheduled before the Hon’ble NCLT, Mumbai on 11 April 2022.
Any person desirous of supporting or opposing the said Petition should send
to the Petitioners’ Advocate a notice of his / her intention, signed by him /
her or his / her Advocate, with his / her name and address, so as to reach
the Petitioners’ Advocate and NCLT, Mumbai Bench, not later than two days
before the date fixed for hearing of Petition. Where he / she seeks to oppose
the Petition, the grounds of opposing or a copy of the affidavit should be
furnished with such notice.
A copy of the Petition will be furnished by the undersigned to any person
requiring the same on payment of prescribed charges for the same.
Dated this 28 day of March 2022

Sd/-
_______________
Suresh Savaliya

Authorised Signatory of Petitioners

TRILEGAL
Advocates for the Petitioners,
One Forbes, 2D, 2nd Floor, VB Gandhi Marg,
Kala Ghoda, Fort, Mumbai - 400 001.
T +91 22 40791700

ASHOK SAHAKARI BANK LTD,AHMEDNAGAR

MARKET YARD,KOTHI ROAD,AHMEDNAGAR.414001

(For Immovable Property )

DESCRIPTION OF THE IMMOVABLE PROPERTY

1)Unit No. 247 & 248 , 2nd Floor, Reliance Industrial Estate, Near Vitthalwadi 

Station,Ulhasnagar.1278sq ft (Carpet + Loft)

2)Unit No. A – 203, 2nd Floor, Reliance Industrial Estate, Near Vitthalwadi 

Station,Ulhasnagar.650 sq ft (Carpet + Loft)

Date :- 25/03/2022

Place :-  Ulhasnagar

Sd/-                        

AUTHORISED OFFICER       

ASHOK SAHAKARI BANK 

POSSESSION NOTICE

Whereas Mr Yuvraj Madhavrao Rokade, the undersigned being the authorized 

officer of the Ashok Sahakari Bank Ltd.Head Office Ahmednagar Under the 

Securitization and Reconstruction of Financial Assets and Enforcement of Security 

Interest (second) Act,2002 and in the exercise of the powers conferred under 

section 13(12) read with rule 8 & 9 of the security interest  (Enforcement) Rules 2002 

issued a demand Notice dated 13/04/2016 calling upon the Borrower M/s.Surya 

Impex to repay the amount mentioned in the notice being Rs 1,30,39,906/- ( In 

Word Rs.One Crore Thirty Lac Thirty NineThousand Nine Hundred Six Only) + 

Interest with 60 days from the date of receipt of the said notice.

The Borrowers and Guarantors having failed to repay the amount ,notice in hereby 

given to the Borrowers Gurantors and public in general that the undersigned had 

taken Actual possession of the property described herein below in exercise of power 

conferred on him under Section 13 ( 4) of the said Act read with rule 8 & 9 of the said 

Rules on this date 25/03/2022 

The Borrower, Guarantors in particular and the public in general in hereby cautioned 

not to deal with the property and any dealing with the dealing with the property will be 

subject of the charge of the Ashok Sahakari Bank Ltd Ahmednagar for an Amount of 

Rs 1,30,39,906/- ( In Word Rs.One Crore Thirty Lac Thirty NineThousand Nine 

Hundred Six Only) and interest there on from  01/04/2016.

PUBLIC NOTICE
My client Mrs Swara Rahul Bhalerao 
has dec ided to pu rchase the 
residential premises bearing no 3 at 
Guru Chhaya Co-op Housing Society 
Ltd, Plot no 47, Gandhinagar Manpada 
Road, Dombivili (E) Thane from Mr 
Mandar Vishwanath Ogale who is now 
the sole ownership holder of the said 
flat due to the demise of his mother 
Subhada Vishwanath Ogale who was 
the co-owner of said premises bearing 
share certificate no 2.
Any one who has any claim or interest 
in the said residential premises are 
hereby required to forthwith intimate 
the same in writing to under mentioned 
Advocate at his office situated at 1st 
Floor, Bhagyodhya Bldg, below 
Khard ikar C lasses Ramnagar, 
Dombivali East 421204, Within 15 
days of the publication hereof, failing 
which all such claims of interest will be 
deemed to have been waived and/or 
surrendered and / or relinquished and 
in future no claim whatsoever on the 
said premises will be entertained.
Sd/-
Mrs.Smita D Sansare - Advocate
Place: Mumbai  Date: 29/03/2022

Public Notice
Lost and found

It is notified for the information

that my house registration

documents has been lost. The

complaint has been lodged at

Khed Police station, Tal.-Khed,

Dist.-Ratnagiri.

If anyone Finds these

documents should bring them to

me.

Sign/-

Rajas Jagannath More

Salvi Palace, Khonde,

Tal. Khed, Dist. Ratnagiri.
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